
IN THE CENTRAL AD.MINISTRATJVE TRIEUNAL~ J/IIPUR EENCH~ JAIPUR. 

C.P.No.23/97 Date cf order: 11.2. 2000 

Surendra Mohan Gaurs S/o Shd M.L.Gaurll R/o Indra Garh~ 

Distt. Kota~ Asstt.Station .Master. Fly Station Inora Garh • 

• • • Applicant. 

Vs. 

1. Shd A:rrarjit Singh~~ Senior D.O.Sa Western RaHway. Kota 

Division 11 Kcta. 

2. Shri S.K.Jha 1 Divisional Safety Officer 11 w.Rly 11 Kota 

Divisiori 11 Kota. 

Mr.Ealvender Singh) - Counsel for respondents. 

Mr. 'I'. P. Sharma 

CORAM: 

• •• Respondents. 

Hon'ble Mr.S.K.Agarwala Judicial Me:rrber 

Hon'ble Mr.N.P.Nawania Ad:rrinistratjve Member. 

PER HON'ELE MR.S.K.AGARWAL 1 JUDICIAL MEMEER. 

This is a Contempt Petitjcn arjsing out of an order passed 

jn O.A No.l78/97 on 16.5.97. 

2. The learned counsel for the opposjte partjes submits that 

the jnteril\'1 direcUons issued en 16.5.97 were vacated viae crcer 

dated 20.10.97. FroiD the reply of the opposjte parties it is very 

clear that the jntedl\'1 order passec5 on 16.5.97 was vacated vide 

order dated 20.10.97. 

3. In view of the order passed by this 'I'dbunal en 20.10.97 1 

we are of the consjaerea opinjon that no case of contempt js IDade 

cut against the opposite parties; ·'T'lereforea thjs Contempt PeUtion 

is aisiDissed ana notices jssuea to the opposjte parties are hereby 

discharged. 

c~ 
(N.P.Nawani)-

x~~Q_ 
· · (S.K.Agarwal) 

Mel\'1ber (A). l\'jember ( J ) • 


